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ORDE R (BY CIRCULATION)

MAa  No.2811/2001 has been Tiled by the review
applicants for condonation of delay in filing the RA.
In view of the reasons given in the MA for condonation

of delav, the delay is condoned.

Z. The pregsent R.A. is filed, seeking review of
our order dated 8.8.2001 passed in 0A No.l752/2000 We
have perused the order dated 8.8.2001. We do not find
any error apparent on the face of the record or
discovery of new material which was not available with

the review applicants despite due diligence at the time

of final hearing. By way of this R.A. the review
applicants seek to re-argue the case, which 1is not
permissible. The present R.A. is not maintainable as

per the provisions of Section 22 (3) (f) of the
administrative Tribunals aAct, 1985 readwith Order 47,

Rule (1) of CPC and also in view of the ratio laid down

by the Hon’ble aApex Court in K. Ajit Babuy & Others  v.

Union _of India & Othér$“ JT 1997 X7 SC 24, The R.A.

is accorgingly dismissed, in circul tion.
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